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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

SATURDAY, THE TWENTY FIRST DAY OF SEPTEMBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HON'BLE THE CHIE F JUSTICE ALOK ARADHE

ARBlTRATION APPLIC ATION No:1 67 ol 2024

Between:

Rudravaram Venkata p.gv99n Kumar Rudravaram, S/o. ApR Rudravaram,Age:38 years, RIo. Fta,'o.6o, Jains^S^q ririu neiirrii, rr,run;Ll* pii,l,ri"ii?110,Madinaguda Hyderabad, Telangana_50004"9. - "-'

AND 
...APPL|CANT/PETITTONER

1' smt Pamayyagari Parameshwari, wo. Late Sri parnarnrar,.
5 ;ih y, 

"; 
; ;; il;:',ft ;, s s yea ri- H i, d"*ii; ; 

"Ai, LF?:fr 

",?{! 
r, i € E fry ililf.iuiNagar, Near Venkatesward Tenipte, il;n;'g;; -cr;;,] 

ilyd;;;tH' edd;;Telangana State.

2. Sri Pamayyagari Ramachallg.r Qoud, S/o. p. Arjun Goud, aged about 66years, Occ: cultivation, R/o. H.No.6_12,'Tellapui SO25OZ, iefin6;;; di;i;. "
3 sri Pamayyagari Pradeep 9gq9, 9lg.- 

p. Ramachander Goud, aged about 35years, occ: curtivation, Ryo. H.N6.6-12, reriiplr sozsoz, 
-reranga";siliJ' "

4. Sri Pamayyagari Hari Krishna .Goud, S/o. Late. pamayyagari Arjun Goud,aged about 66 vears, occ: curtivation, nyo.-H.rrro.o-1 .r, Teilapur - so23o2,Telangana State.

5. Sri Pamayyagari pandu Goud, S/o. Late p. Gurulingam Goud, aged about 79years, Occ: cuttivation, R/o. H.No.4_29, rettapJr sozlti), ii[ilsry;Sili"l. ,

6. Pamayyagari Bhoopal G-oud, S/o. Sri. p. pandu Goud, aged about 47 years,occ: cuttivation, H. No.4-29, fettapur sozadz-, iJanganb biiiu.' --'.
7. Pamayyagari Venu Ggud.,.S{q. Sri. p. pandu G_oud, aged about 43 years,occ: cuttivation, Rlio. Beside Hanuman rJmpL, refrlp;;i,bzToZ'ri.:r"is5lr",

State.

B. Sri. Pamayyagari Karan Goud., S/o. Sri. (late) p. Gurulingam Goud, aoedabout 66 years, Occ: cultivation, U.tto.+lgO,'teitrpri-6OZs0z,-i;dd;;;
State.

9. Pamayyagari Sridhar G9q{. giq, Sri. p. Karan Goud, aged about 44 years,Occ: cuttivation, H.No.4-574, Near pochim;i riiil;, i;t"trpr,-;0,2:?;
Telangana State.



l0.Pamayyagari A-un Goud, S/o. Sri. P Karan Goud' aoed irtroul 43 Vears' Occ:

cultivation, F, r H.r.ro.s:b"rltA, H,n'man Tem-ple' Tel apur 5o23o2'

Telangana Stal :.

11. Pamayyagari l:,antosh Goud, S/o Sri P' Karan Goud' ag:d zrbout 41 years'
' ' oil,iirtiiiiio j, 

Fl/o. H.No.4-30, Tellapur, Telangana stale'

12.Sri Pamayyagi'ri l,/eghanath Goud, S/9,.Sri. (^t-^atQ e Narayan-a^Goud' aged
'- ;;";t 56 i'"ri. oc.l"riiirrtion, nvb H.No 4-20, Tellapu' 502302' Telangana

State.

13.Sri Pamayyagarr Nrshanth Goud, S/o. Meg-[q1qt! Goud' rr0ed-about 30 years'
'" o;;,;rit#ti6i , ruo. H.No.4-20, Tellapur 5o23o2' Telangana state'

14.Sri. PamayyaS:ari Vishal Goud, S/o. Sri M.eghanath G::{ aged about 28' ,"iri,-oitl iultivation, u. r'rb.a-zo, Besid6 Hanume n T.mple' Tellapur
'SOZZOZ, Telan lana State.

1 5. Sri Pamayyag ari Narsing Rao (Babu Goud), S/9 Sri (lakr) Pamayyagari'" V."krt (ridfrri,riarr Gouj]aseJ iO"riOS yeais, Occ: C.r[ivation, resident of

H.r.rori.i/r, irrmcnanoiipuiam, Telapur, sangareddy District, Telangana

State.

16.Sri. Pamayyagari Harish Goud, s/o- Sri' P Narsing Ratr Goud' aged lbout 36
- ,"ro. O.6i C)irttivation, rJsiOeht of H.No.9-3/1 , R-amchandrapuram, Tellapur,

Sangireddy [) strict, Telangana State'

17.Sri. Pamayyacari Avinash Goud, s/o Sri' P. Narsing Rao Goud' aged about

5z u"ro."Ci;c: Cultivation, resident of H No g-3/1 ' Ramchandrapuram'

iEttdprr, Sanr:areddy District, Telangana State'

18. Sri. Pamayyagari Surender Goud, s/o' Sri (late) r amayyagari .Venkat'" Xiirr,'"Jir['di iO, ,geO ;bout 5O yebrs, Occ: Cuitivatiort, resident-of H.No.9-

bJi , nimcr.|"n jrapuiam,iellapur, 'sangireddy District' l elang;ana State'

19.Sahiti Constrt ctions, a registered Partnership Firm havirg its-principal place
'- 

oiOusin"ss a1 plot N,io. tiii,+A-Z-ZSSt82lNi222l F4, Fo:rth Floor, Road N.o.

5b, l;i,c; r-r ir., uyo"ia-or-d s-oo oag, Tetansana stare, .represen1"9^!y^it-.
Fih""i, shr e. parvithi,-w/'o. a L,ksnml Naravana Hvderabad 500081'

Telangana S:,tte.

20.Nvavanandi iai Rekha, W/o. Nyavanandi Deepak, A3e: 33- years' Occ:
"" ii6;;;ii;; R';p. by cFA Nvavanahdi Deep !< S/o' Nvavanandi Raghavender'

Age: 38 yearr , Buiiness, Fyo. H.No.2-139, Makloor Marr(lal, MaanlK Bnanoar,

Nizamabad, T elangana-503003.

...RESPONDENTS

Arbitration A1 ,plication filed under section 1 1(6) of Arb itration & conciliation

Act, 1996 for the r( asons stated in the accompanying aff idavit, craying that this

Hon'ble court ma,r be pleased to appoint a Sole Arbitrator for the purpose of

adjudication of thr: disputes that have arisen between th e Petitioner and the

Respondents 1 to i;0 in respect of the terms of the Agreement of sale dated 10-

03-2021



7

Counsel for the Petitioner: Ms. V. SOUBHAGYA VALLI, representing
MT. V. SEETHARAMA AVADHANI

Counsel forthe Respondents: None Appeared

The Court made the following: ORDER



THE HOT{'BLE THE CHIEF JUSTICE ALOII

ARBITRATION APPLICATIO N No. 167 c'f 2024

ORDER:

Ms. ', . Soubharya Va1li, learned couns':l represents

Mr. 'V. Sr:r:tharama Avadhani, learned co'-lnsel for the

appli,:ant,

2. The t remo filed by the applicant shorvs that notice

sent to re'rrpondent Nos.l, 17 and 19 has LeerL served,

whereas, rcspondent Nos.2 to 6, 18 and 20 hzrve rr:fused to

accept the notice. Thus, the said respondents arr: deemed

to br: ser';:d. However, none appears on cehalf of the

responder: L s.

3. This application is hled under Section li [5) of the

Arbitratior- and Conciliation Act, i9'9t6 seeking

appc,intmr: nt of sole arbitrator to resolve the disputes

betw'een tf )e parties.

4 . pzs1 r giving rise to filing of this appl c atir rn briefly

stated are that the parties have entered into an Agreement

of Sale cl rted 1 0.03.202 1 . Clause B of t ee a-foresaid

,IR.ADHE
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agreement contains an arbitratiotr clause, which

extracted below for the facility of reference:

"That, any dispute and <Iifference arising between the
parties shall be settled the dispute or difference
within 48 hours from such dispute otherwise will be
referred to the independent arbitrator mutuaily
agreed by both the parties as per the procedure of
the Indian Arbitration and Conciliation Act, 1996.,

5. The applicant sent legal notice dated 09.05.2023 to

the respondents, but the respondents faiied to respond to

the a-foresaid notice.

6. Dispute has arisen between the parties which

requires resolution in the manner agreed to by the par.ties.

7. A Bench of this Court by alr order d,ated O2.O2.2O24

passed in similar application being Arbitration Application

No.156 of 2023 has appointed Dr. Justice Shameem

Akther, a former Judge of this Court as sole arbitrator to

adjudicate the dispute between the parties.

8. Therefore, in the instant case also, Dr. Justice

Shameem Akther, a former Judge of this Court (resident of

1S
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To,

Flat I'lo.6F-, Sixth Fioor, Mayfair Apartment Rlock-B,

H.No.B-2-26)l3lMFlF-6, Road No.2, Banjarrr Hrlls, Sri

Nagar Color-1, Hyderabad-34; Mobile No.B33 l!r9Bj34), is

appoirrted :'s sole arbitrator to adjudicate the dispute

between thr: parties.

f . i\ccor,,Ling1y, the arbitration application is allorved.

Misce I aneous applications pending, if an1', shall

stand close: . No order as to costs

s.l/- M. VIJAYA BHASKER
JOINT REGISTRAR

/,TRUE COPY//
SECTTON OFFTGER

1. Dr. Justice ll nameem Akther, Former Judge, High Court for the State of

Telangana a Hyderabad (resident of Flat No.6F Siixth Floor, MaYfair

Hills, Sri

Special

Two CD CoPies

Apartnrent, Elock-B, H'No 8-2-269I3/MF/F-6' Road No 2' Baniara

Nagar Cololly, Hyderabad-34; Mobile No 83319€8534) (By

Messenger) rAlong with a Copy of affidavit and material papers)

One CC to lvrr. V. SEETHARAMA AVADHANI' Advocek; [OPUC]
2
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HIGH COURT

DATED:21 109i2024

ORDER

ARBAPPL.No,167 of 2024

ALLOWING THE
ARBITRATION
APPLICATION
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